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know it. But in a developing country, it ig
difficult to enforce this system because it will
add to the leisure of persons. Any way,
madam, the CGHS working hours today are
between 7.30 a.m. and 1.30 p.m. For Members
of Parliament, who have to do lot of home
work to come to Parliament, it is not easy to
go to dispensary in the morning. Also for the
Parliament staff and also for the government
employeeg because they have to attend office
at 9 AM. So, the previous working hours that
dispensaries used to remain open till 7.30 p.m.
should be in vogue and the new working
system should change because Madam, you
know, it is such a vagary to go to the
dispensary. An employee has to go to the
window, take the chit and then go to the
doctor and get examined and then to stand in
the queue to get the medicines. It takes almost
two hours for an employee to go to the CGHS
hospital and then get back home. So, my
contention and request to the Ministry of
Health is that we should revert back to the old
system and also we should keep the em-
ergency ward in such a way that these who,
are working people can take advantage of it.
Thank you very much.

THE ALL PUNJAB APPROPRIA-
TION (NO. 3 BUI, 1985

THE DEPUTY CHAIRMAN: Now, w,e
take up the Punjab Appropriation (No. 3)
Bill, 1985.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOIJARI); Madam, I beg to
move:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Punjab for the services of the financial year
1985-86, as passed by the Lok Sabha be
taken into consideration."

As the Hon' ble members are aware, the
Budget of the State of Punjab for 1985-86
was presented to Parliament
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on the 19th March, 1985 and a vote on
account to meet the requirements of the State
Government for the first six months ending
September 1985 was obtained and the appro-
priation Vote on Account Act 1985 was
passed in March 1985. The Lok Sabha has
granted the balance of the demands for grants
and has passed the connected Appropriation
Bill which is now before this House. To meet
the total estimated expenditure during the
current year the Bill provides for the payment
and appropriation from and out of the
Consolidated Fund of Punjab. A total sum of
Rs. 3,802,38 crores comprising Rs. 1095.46
crores voted by the Lok Sabha and Rs.
1906.92 crores charged on the Consolidated
Fund of th, State and is inclusive of the sum
earlier authorised for withdrawal under the
Punjab Appropriation Vote on Account Act
1985. Madam, in March, 1985, while dis-
cussing the Appropriation Vote on Account
Bill, this House had a general discussion on
the Punjab Budget for 1985-86 1 do not,
therefor, wish to take the time of the Housi by
again dwelling on the various provisions in the
Budget. 1 shall however endeavour to deal
with the points that may be raised by the
Hon'ble members in my reply to the
discussion.

The question was proposed.

SHRI JASWANT SINGH (Rajasthan) :
Madam Deputy Chairman, the House has for
consideration the Punjab Appropriation (No.3)
Bill 1985. Our function in debating this
Appropriation Bill is not limited to merely
giving our assent to or disagreeing with the
financial aspects of what this Bill attempts to
do. A the hon. Minister quite rightly pointed
out, on the occasion of the budget itself both
the houses have had a general discussion and
have spoken about the needs of Punjab.
Such discussions



169 Th* Punjab Appro-
priation

[Shri Jaswant Singh] <however, whether
they relate to the budget or they relate to the
Appropriation Bills, provide us, Members,
with an opportunity to talk specifically, of
course, about the financial aspects, but along
with that specificity, also to talk generally
about matters relating to that State, I will take
up from where the Minister has suggested that
a; a discussion has taken place on the
problems of Punjab on the occasion of passing
of the budget relating to that state, therefore,
he has nothing new to say. I would from their
venture to suggest that since March up to now,
the Ist of August, when we are discussing this
Appropriation Bill, a great deal has happened
in Punjab and we would be failing in our
functions, while discussing this Appropriation
Bill, if we do not bring some light to be borne
on those developments in Punjab, because
every aspect of Punjab is today related to what
the Central Government intends to do in that
state One has to very brifely mention here that
it is a very sad function that these two houses
perform when ever they discuss budgets
relating to the States proper. It is my belief.
Madam Deputy Chairman, that the discussion
of the budgets of the Sates proper ts best done
by the States. And it is always an uphappy
situation which perforce require the two
Houses of Parliament to take up the discussion
of any budget of any state. It is not a function
that we ought to happily undertake. It is not a
function that we ought to attempt to
perpetuate. In the case of Punjab, there is a
particular relevance, a relevance as to when
President's rule in that State would come to an
end so that this continuing activity that the two
Houses of Parliament have taken upon them-
selves also comes to an end and the people of
punjab are able to deliberate and decide upon
whatever they wish to do with their state.
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There are three other aspects of
the current situation in Punjab
that 1 consider it my duty
in bring out Madam, the un
happy story of Punjab ha; been told
in different ways, on different occas
ions and has been discussed in this
House on many different occasions. As
for the three aspects that I specifica
lly wish to refer to, one is the illus
ion created o, June 6, 1984, by the
action of the Government then, that
by that action we would have elimin
ated the canker of territorism from
the state of Punjab, I had occasion
then to  mention, Madam  Deputy
Chairman, that terrorism is not re
lated to the individual personality of
any one person. Terrorism thrives on
a cause, and wunless we strike at the
root-cause of terrorism, terrorism
will continue to remain in our midst
even if  we eliminate the  per
sonalities that might become
its symbols. Yesterdays unhappy even
of which details are yet to be known
is an example of continuing terrorism
in the land. It is not my sugges
tion that yesterday's incident
in Delhi is in any way con
nected with Punjab. That is
for the Delhi Police to establish,
that is for the Delhi Police to find
out and place the facts before us. 1
do mention that it is that seed of
terrorism in  Punjab which we wrong
ly identified as with one personality,
that same seed of terrorism which
continues to live with us in the loss
of the Air India boing, or in such
repeated  incidents that the country
is writen to, which gives life to what
I am saying; that an illusion was
created that by the Government that
by acting in the manner that it did
we have eliminated terrorism  from
Punjab. 1 think the Punjab Appro
priation Bill is a fit occasion for us
to recognise that terrorism is part of
Punjab's psyche and until we do not
strike at the root causes of it, we
would not be eliminating that either
from Punjab or from the country as
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[Shri Jaswant Singh] a whole. In this
particular context {here are two aspects which
continue to worry me. There was a report re-
cently that on the occasion of the meeting of
Shiromani Akali Dal inside the Golden
Temple there was a fracas between two
factions of Akali Dal .

SHRI DARBARA SINGH (Punjab) : It is
not inside the Golden Temple it is outside the
Golden Temple.

SHRI JASWANT SINGH: It is in the
complex. It might not be inside or outside but
itis in the complex...

SHRI DARBARA SINGH: It ig a separate
place. In between the Golden Temple and
those buildings there is a road of the
municipality. It is not a complex at all.

SHRI JASWANT SINGH: In fact, Sardar
Darbara Singhs intervention assists me in the
point that I am making. [ am happy that it
was not in the complex itself. I would take up
Sardar Sahib's version when he says that it wa, in
fact , municipal road. EVen if holding the rally of
a political party on a municipal road is considered
in Punjab to be a normal activity, the fact that
the now State Government of Punjab should
have found it necessary to come out and make
a statement that law and order agencies were not
emplyed to  stop that fracas to state that law
and order agencieg did not enter the premises of
the Golden Temple, recreates to me and to my
mind the entire period of 1980 to 1984 when we
built rp this myth that any place in India, no
matter how used for criminal activities, is
inviolate as far as the ageneies of law and
order are concerned. Perhaps the honourable
Minister who would answer about the
appropriation here, is not going to answer
about this point. I do. how ever, feel that it is
necessary for me to highlight this topic
because we are compounding  the
difficulties in Punjab hy not learning!
anything from what the history of the past
four yea» has taught us.
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I will go on  tothe next point which is
that in this complex situation in Punjab which
was the result of the locust years of Indian
political history, th, locust years being 1980 i
to 1981, when in these  years more damage
was done to the fibre of the nation than any
other  preceding years, the development
needs of Punjab were so neglected that Punjab
which was at one time in the forefront of the
States of the Union is today one of the sorriest
examples of the ruination that can be brought
about on a people and their State by the
admixture of religion and politics. And it is this
point of admixture of religion and politics
which leads me on to my most serious objection
to the current situation in Punjab. Recently,
on the 24th July, a memorandum of
understanding was concluded between the Prime
Minister of 'the country and the head of a
political party of this nation, who is the head of
an avowedly religious party. This House must
take note of the symbolism of such an agreement.
The Prime Minister  of the country has found
it necessary to sign an agreement with an
avowedly religious party, with the head of a
religious party. The seeds of this symbolism are
such that if we do not take note of them, we
would be perpetuating the mistakes of Punjab and
we would be perpetuating  those very things
which have brought about the ruination of
Punjab. There are two other aspects of this
symbolism. The impression created is that the
Prime Minister of the land is  now signing; an
agreement with the sole representative of Punjab.

What has happened to secular leaders  of his
own party like my esteemed colleague
Sardar Darbara Singh, who staked his life,

who stood up against that religious party for
years, or like the charming, friend sitting across
on the other side who was threatened and
who has stood up against the Akali Party? Are
they not parts of Punjab? What happened to a
huge majority of those Punjab is who do not
subscribe to the faith  of Guru Nanak, but who
are still Punjabis? Do they
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not repreesnt Punjab? The symbolism of the
Prime Minister's signing an agreement with
the head of a religious party has sown seeds
which will continue to sprout all over the
country whether it is in the matter of dealing
with Mr. Laldenga in Mizoram or the AASU
leaders in Assam. We must take a note of it
and if w, do not take note of this, we will
certainly be failing in our duty.

I come now, Madam, to other assumptions
that are there. I will not go into the stand that
my party has already taken on the subject. But
I do feel that two or three aspects of the
Punjab accord, in this euphoria of approval,
have not met with a proper inquiry.

Firstly, in this accord, there is section 2.1
which talks about recruitment. I do not
want to read it out. But it is a very short
thing.  The sense of section 2.1 is that
recruitment to the Army will continue to be
in accordance with merit. I take serious
objection to article 2.1—you may like to
call it article or section or ~ whatever  you
may like—and I would like to ask: Is it Prime
Minister's suggestion, when he put his
signature on the agreement, that recruitment
hitherto has not been in accordance with
merit?  What is the point in the inclusion of
this in this particular agreement? What is
the point of including it in this particular
agreement and to sign it with the head of a
religious organisation? It says "Army
recruitment”, it does not say "Recruitment
to the armed forces". It specifically
mentions  "Army". Madam, I come from a
State which also provides people for
recruitment. I had the privilege and distinction
of having served in the Army and I had the
privilege and distinction of having
commended sikh troops and, so, I take
serious objection to this inclusion wherein it
is found necessary by the Prime Minister of
the country to say that it will continue to be in
accordance with merit, thus implying
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that it has hitherto not been in accordance
with merit and if that is so, then it is
necessary for the Government to come
forward with an explanation as to what they
meant exactly when they signed this
agreement with the head of a religious party.
Now, I come to my next objection. (Time-bell
rings). 1 will conclude and I will not take a
very long time, Madam.

174 priation

SHRI NIRMAL CHATTERJEE (West
Bengal): Does it say "It will continue to be.. ?

SHRI JASWANT .SINGH: It does not say,
"It will continue to be.". It says: "AU citizens
of the country have the right to enroll in (the
Army and merit will remain the criterion for
selection".

SHRI JAGESH DESAI (Maharashtra) :
What js wrong in that?

SHRI H. L. KAPUR (Nominated): What
is wrong? (Intemiptions)

SHRI JASWANT SINGH: If you give me
permission, Madam. I will explain. Why has
it been found necessary to include this in an
agreement with the head of a religious party
saying that all the citizens have the right to
enroll in the Army? It is the inherent right of
every person, and if you meet the
requirements of physical fitness, if you meet
the requirements of medical tests, if you meet
the requirements of educational
qualifications, you have a right to join the
Army.

SHRI H. L. KAPUR: This is in relation to
the percentage of those people who go into
the Indian Army and this has nothing to do
with merit because here merit means merit in
relation to the percentage of the Punjabis in
the Army. You are onlv twisting the words .
(Interruptions)

SHRI JASWANT SINGH: I think my
gallant colleague, the former Air Vice-
Marshal has found it necessary



175 The Punjab Appro-
priation

[Shri Jaswant Singh]

to intervene on behalf of the Govern

ment. If he means that it has some

thing to do with percentages and if

the percentages of Punjabis are to be

(enhanced at the cost of the other
States like Haryana and Rajasthan,
even then 1 take serious objection to
it because I come from a State which
also sends people to the Army. Are
we not meritorius? Are the people
of Rajasthan unmeritorious? Are the
people of Haryana unmeritorius? Why
has it been found necessary to argue

this?  (Time-bell rings) j will come

to my next difficulty.................
THE DEPUTY CHAIRMAN: You
may conclude, Mr. Jaswant Singh.

SHRI JASWANT  SINGH: I am
concluding. My next objection is to 4(i)
which is about discipline in the Armed Forces.
It says that they will be rehabilitated.  Even
before  the court-martials have taken place
and even before they have asked for clemency,
the Prime Minister announces that he is
going to rehabilitate them.  Then why go
through the charade and farce of courts-
martial? Any document that you sign with the
head of any religious organisation should
not interfere with the discipline of  the
Army. In conclusion, Madam. 1 had the
privilege of accompanying the member
of the Rajasthan Legislative Assembly to the
President to put across the points that we
have as difficulties and objections in the
State of Rajasthan By this one signature that
the Prime Minister has put with the head of a
religious party, the rights of Rajasthan have
been completely eliminated, the 1955
Agreement, which was the result of an
international agreement, reopened and all the
2000 crores of rupee; that Rajasthan has
invested in  developing irrigation, power
and drinking water supply put aside, not to take
into account all the investments that the
people of Rajasthan had made in the hope of
water coming to that arid land. I would, there-
fore, conclude by making three specific
requests. Haryana is also
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included. But the problems of Haryana have
been mentioned in my party's resolution and,
therefore, I will not repeat them. The three
specific things which the Government must, in
addition to what I have already said, clarify in
the context of Rajasthan are: (I) that Rajasthan
will not be made a party to the river waters
dispute of States before Punjab was
trifurcated; (2) that the 1955 Agreement on the
basis of which Rajasthan is entitled to 52.6 per
cent of the waters of Ravi-Beas system will
not, under any circumstances, be reopened;
and (3) that 8.6 million acre feet to which
Rajasthan is en-tited in accordance with that
agreement will not be reduced even by a
causec, no matter with which religious party
the Prime Minister decides to sign a
Memorandum of Understanding or an
Agreement.
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Madam, Shrimoni Akali Dal states that
the Anandpur Sahib Resolution is
entirely within the framework of the
Indian Constitution, that it attempts to
define the concept of Centre-State
relations in a manner which may bring
out the true federal character of the
unitary Constitution, and that the purpose
of the Resolution is to provide greater
autonomy to the State with a view to
strengthening the unity and integrity of
the country, the cornerstone of our
national unity.
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In view of the above, the Anandpur
Sahib Resolution insofar as it deals with
the Centre-State "relations 'insofar as it
deals with Centre-State relations" stands
referred to the Sarkaria Commission.
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SHRI K. MOHANAN (Kerala): Madam
Deputy Chairman, we are diseussing again a

T 29 =i =[ financial Bill on Punjab because Punjab is

still under the President's rule and there is
no elected legislative body of the people to
discuss their own problems. That iy why we
are once again discussing Punjab's financial
issues and the budget and connected
matters. But I do hope that this will be the
last occasion when we are diseussing a
financial matter on Punjab and I do hope
that an atmosphere will be created there for
elections and restoration of democratic
processes in Punjab without much delay and
with the help and cooperation of all
concerned.

Nearly after 4 years we are discussing on
Punjab on , different footing and in a
different atmosphere. As far as my party is
concerned, we are happy on <the new
developments and I am proud to note that
from the very beginning, my party was for a
peaceful negotiated settlement of Punjab
tangle. Here, I am sorry to note that my
esteemed colleague, Mr. Jaswant Singh, has
made some comments regarding the accord
reached between the Akali leadership and
the Government of India, represented by
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the . Prime Minister, Shri Rajiv Gandhi. His
complaint, rather, his allegation, is that, there
is no moral support or legality to this
agreement with a political party, not only a
political party; his allegation, was that it is a
religious party. I would like to know from my
hon. friend, what iy the use of signing an
agreement on Punjab with Mr. Jaswant
Singh's 'secular' party, BJP or my party? We
have to take the realities into consideration. I
am not going into the question of moral
support or anything else. But what is the rea-
lity? Was there any use in having an agrement
with Mr. Jaswnant Singh's party, to end the
Punjab tangle? No. It is deliberately trying to
divert the issue. We were all for a peaceful
settlement of the Punjab problem. But how
can this problem be solved without having an
agreement with the Akali leadership? Am I or
Mr. Jaswant Singh the concerned party? No.

Madam, it i clear from the atmosphere
prevailing now that the steps taken by all
concerned to come to an agreement on the
Punjab issue were correct and the nation as a
whole accept the accord, because they want
peace. The people of India want a united and
strong India. Madam, even though this is a
belated ons. Everybody who is interested in
the unity and integrity of the counlry
welcomes this settlement. I know that some
problems are there coi-cerning the
neighbouring Stat®s. Haryana has some
grievances, Rajasthan has some other
grievances, in regard to river waters and
territorial-claims. I do hope that the concerned
parties will not use these simple matters to
vitiate the atmosphere once again. We can
settle these matters also, with the help of the
judicial commissions and through negotia-
tions, bilateral talks and we can find a solution
to these problems also. Therefore, my request
to all concerned is not to use these grievances
or complaints to divert the whole issue again
to the wrong track and vitiate the atmosphere
through agitations, now declared by some
Opposition parties.
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Madarn, the settlement arrived at between the
Government and the Akali leadership has
been welcomed by all people; not only the
Punjab population, but all over India, the
people have supported this agreement. Here, 1
would like to mention that some unhappy
elements, some divisive forces and their
political agents outside the country, are 1.00
P.M. against this agreement. The settlement,
no doubt, is a heavy blow to the terrorists and
their bosses outside India, those who have
been working for the disintegration of this
country all along.

THE DEPUTY CHAIRMAN: Wc will
continue with the discussion after luneh. The
House is adjourned for luneh till 2.00 p.m.

The House then adjourned for
lunch at one minute past one of the
clock.

The House reasembled after lunch at two
minutes past two of the clock.

The Vice-Chairman (Shri R. Rama-
krishnan) in the Chair.

STATEMENTS BY MINISTERS

I.STOCK OPTION SCHEME FOR
EMPLOYEES OF COMPANIES

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHANAN). Statement by Finance
Minisler.

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH). Sir, as the House is aware,
in my Budget Speech on 16th March, 1985, 1
had announced that Government was consi-
dering the introduction of a scheme of stock
options to the employees and workers of
companies. Two schemes have now been
finalised which will be the first step of its kind
to give workers a share in the equity of a com-
pany. -Under the first scheme, the stock is?ue
would be linked to the saving of ihe employee.
The conversion would take place affter five
year, at a pre-determined price which would be
80% of the average market price of its fair
value, whichever is less. This scheme is
proposed as voluntary both for the company and
for



